
No. A-1 1016/01/2020-CLS-II

Government of India
Ministry of Labour & Employment

****t<t<

Shram Shakti Bhawan, Rafi Marg,
New Delhi, Dated 21.02.2020

To,

The Registrar General,
All High Courts.

Sub: Filling up the post of Presiding Officer of Central Government
Industrial Tribunal-cum-tabour Couft at Ahmedabad, Chandigarh-I,
Delhi-I. Lucknow, Mumbai-Il, Hyderabad and Bhubaneswar -
regarding.

Sir,

I am directed to say that it is proposed to fill up the post of presiding Officers
of Central Government Industrial Tribunal-cum-Labour Courts (CGIT-cum-LC) at
Ahmedabad, Chandigarh-I, Delhi-I, Lucknow, MumbaFII, Hyderabad and
Bhubaneswar in terms of provisions of the Tribunal, Appellate Tribunal and other
Authorities(Qualification, Experience and other Conditions of Service of Members)
Ru1e,2020. A copy of Notification of the said rules i.e. No. c.S.R. 109(E). dated
L2,2.2020 is enclosed as Annexure-I.

2. It is requested that this Circular may be given wide publicity and names of
judicial officers, who fulfill the eligibility conditions as per Tribunal, Appellate
Tribunal and other Authorities(Qualification, Experience and other Conditions of
Seruice of Members) Rule,2020 and are willing to be appointed as Presiding Officer
of Central Government Industrial Tribunal-cum-Labour Courts at Ahmedabad,
Chandigarh-I, Delhi-I, Lucknow, Mumbai-Il, Hyderabad and Bhubaneswar may
please be furnished so as to reach this Ministrv bv 05.04.2020. The apolications
should be addressed to Shri Devendra Singh. Economic Advisor, Ministrv of Labour &
Employment. Shram ShaKi Bhawan, Rafi Marg. New Delhi. The Bio-Data of each
officer may be furnished in the proforma placed at Annexure-Il, nI & Mo be
filled by the concerned officer and to be attested bv the concerned Reqistrar
General.

2. Judicial Officers who had earlier applied for the posts of Presiding Officer if
they fulfill the eligibility conditions as given in Tribunal, Appellate Tribunal and other
Authorities(Qualification, Experience and other Conditions of Service of Members)
Rule,2020 must apply afresh.

Contd..



4. It may be noted that the applications with complete proforma (Annexure-Il,

m & N) received on or before the stipulated date will only be considered'

Yours faithfully,

-4"/- c'/J+--
(Satish Chander)

Under Secretary to the Govemment of India

Copy to:

1, Ministry of Law and Justice, Department of Justice, Jaisalmer House, New

Delhi with the request names of Judicial Officers who are eligible and willing

to be appointed to the post of the Presiding fficer of the CGIT-cum-LC at

Ahmedabad, Chandigarh-I, DelhFI, Lucknow, MumbaFII, Hyderabad and

Bhubanesiwar, Ministry of Law and Justice, Depaftment of Justice is also

requested to upload the request for inviting application on their website to

give it wide publicity.

2. Director, NIC with the request to upload the circular on Ministry's website
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MINISTRY OF FINANCE

(D€partment of R€venue)

NOTTFICATION

New Delhi, the l2th February, 2020

G.S.R 109(E).-ln exercise of the powers confened by section 184 of the Finance Act,
2Ol7 (7 of20l7) ,the Central Government hereby makes the following rules, namely:-

l. Short title, comm€ncement and application. - (l) These rules may be called the Tribunal,
Appellate Tribunal and other Authorities (Qualifications, Experience and other Conditions of Service

of Members) Rules, 2020.

(2) They shall come into force on the date oftheir publication in the Official Cazette.

(3) These rules shall apply to the Chairman, Vice-Chairman, Chairperson, Vice- Chairperson,

President, Vice- President, Presiding OIficer, Accountant Member, Administrative Member, Judicial

Member, Expert Member, Law Member, Revenue Member, Technical Member, Member of the

Tribunal, Appellate Tribtmal or, as the case may be, Authority as specified in column (2) of the

Eighth Schedule ofthe Finance Act,20l7 (7 of2017).



2. Definitions. - ln these rules, unless tlte context otherwise requires. _
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(^) j1:,__ *_"ry ln Act specified in column (3) of the Eighth Schedule of rhe Finance Act,
2017(7 of 20t7);

(b) "Accountant Mernber", "Administrative Member", "Judicial Member", ,,Expert 
Member,,,"Law Member", "Revenue Member" or "Technical Member" means the Accountant Member,Adminishative Member, Judicial Member, Expert Member, Law Member, Revenue Memberor Technical Member of the Tribunal, Appellate Tribunal or, as the case may U", euit orif

appointed under the conesponding provisions ofthe Act;
(c) "Appellate Tribunal", "Authority" or "Tribunal" has the same meanrng as assigned to it in the

corresponding provisions of the Act;
(d) "chairrnan" or ."ciairperson" or,,president" means the chairman, chairpe6on or president

of the Tribunal, Appellate 
-Tribunal 

or, as the case may be, Authority appointed under the
corresponding provisions of the Act:

(e) "Member" means the Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenue Member or Technical Member and includes the chairman,
vice-chairman, chairperson, vice-chairperson, presiding officer or tne secutity affeiiaie
Tribunal, President or, as the case may be, Vice- presidentf

(f) "Presiding officer" means the presiding officer of the security Appellate Tribunar
appointed under section l5L of the_ Securities and Exchange Board oirndia Act, rgg2 (r5 0f
1992), Presiding Officer of the Debts Recovery Tribunal-appointed under sub-section il; oi
section 4 of the Recovery of Debts due to Banis and pinaniiar Institutions ect Issr, (ii oi
I993) and Presiding officer of the Industrial rribunal appointed by the cental Govemrnent
under sub-section ( I ) of section 7A ofthe Industrial Disputes Act,l947 ( l4 of 1947);

(g) "search-cum-Selection committee" means the Search-cum-selection committee refened to in
rule 4;

(h) "vice-chairman" or "vice- chairperson" or .,vice-president', 
means the vice-chairman, the

Vice-Chairperson or Vice-president ofthe Tribunal, Appellate Tribunal or, as the case may be,
Authority;

(i) words and expressions used herein and not defined but defined in the Act shall have the same
meanings respectively assigned to them in the respective Acts.

3. .qualilications for appointment of rllember. - The quarification for appointment of the
chairman, chairperson, President, Vice-chairman, vice- chairperson, vice-piesident, presiding
officer, Accountant Member, Administrative Member, Judicial Member, Expert Member, Lai
Member, Revenue Member, Technicar Member or Member of the Tribunar, Appellate Tribunai or, as
the case may be, Authority shall be such as specified in column (3) of the Schedule annexed to these
rules.

4. Method of recruitment,-( I ) The Chairman, Chairperson, president, Vice_Chairman, Vice_
chairperson' vice- President, Presiding officer, Accountant Member, Administrative Member,
Judicial Member, Expert Member, Law Member, Revenue Member, Technicar Member or Member oi
the Tribunal, Appellate Tribunal or, as the case may be, Authority shall be appointed by the Central
Government on the recommendation of a search-cum-selection committie constituted for the
Tribunal, appellate Tribunal or, as the case may be, Authority specified in column (4) of the said
Schedule in respect ofthe Tribunal, Appellate Tribunal or as the iase may be, Authority specified in
column (2) ofthe said Schedule.

(2) The Search-cum-Selection committee shall determine its procedure for making its
recommendation and, after taking into account the suitability, record ofpast performance, integr'ity as
well as. adjudicatory experience keeping in view the requirements ofthe Tribunal, Appellate Tiibunal
or, as the case may be, Authority, recommend a panel of two or three persons for appointment to each
post.
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(3) No appointment of Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice-
President, Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate
Tribunal or Authorities shall be invalid merely by reason of any vacancy or absence in the Search-
cum-Selection Committee.

(4) Nothing in this rule sball apply to the appointment of Chairman, Chairperson, president, Vice-
Chairman, Vice- Chairperson, Vice- President, Presiding Officer, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member,
Technical Member or Member ofthe Tribunal, Appellate Tribunal or, as the case may be, Authority
functioning as such immediately before the commencement ofthese rules.

5. Medical litness. - No person shall be appointed as the Chairman, Chairperson, President, Vice-
Chairman, Vice- Chairperson, Vice- President, Presiding Officer, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member,
Technical Member or Member ofthe Tribunal, Appellate Tribunal or Authority, or as the case may be
unless he is declared medically fit by an authority specified by the Central Govemment in this behalf.

6, Resignation by a Member. -A Member may, by writing under his hand addressed to the Cenhal
Government, resign his office at any time:

Provided that the Member shall, unless he is permitted by the Central Covemment to relinquish
office sooner, continue to hold office until the expiry of three months from the date ofreceipt ofsuch
notice or until a person duly appointed as a successor enters upon his oflice or until the expiry ofhis
term of office, whichever is earlier.

7. Removal of Member from olfice. - The Central Govemment shall. on the recommendation ofa
Search-cum-Selection Committee, remove from olfice any Member, who-

(a) has been adjudged as an insolvent; or

(b) has been convicted ofan offence which, involves moralturpitude; or

(c) has become physically or mentally incapable ofacting as such a Member; or

(d) has acquired such financial or other interest as is likely to affect prejudicially his functions as a
Member; or

(e) has so abused his position as to render his continuance in office prejudicial to the public interest:

Provided that where a Member is proposed to be removed on any ground specified in clauses (b)
to (e), he shall be informed of the charges against him and given an opportunity of being heard in
respect of those charges.

8, Procedure for inquiry of misbehavior or incapacity ofthe Member, - (l) Ifa written complaint
received by the Cenhal Government, alleging any definite charge of misbehavior or incapacity to
perform the functions of the office in respect of a Chairman, Vice-Chairman, Chairperson, Vice-
Chairperson, hesident, Vice-President, Presiding Officer, Accountant Membeq Adminishative
Member, Jodicial Member, Expert Member, Law Member, Revenue Member, Tecbnical Member or
Member, it shall make a preliminary scrutiny ofsuch complaint.

(2) If on preliminary scrutiny, the Central Govemment is of the opinion that there are reasonable
grounds for making an inquiry into the truth of any misbehavior or incapacity of a Chairman, Vice-
Chairman, Chairperson, Vice-Chairperson, President, Vice-President, Presiding Officer, Accountant
Member, Administrative Member, Judicial Member, Expert Member, Law Member, Revenue
Member, Technical Member or Member, it shall make a reference to the Search-Cum-Selection
Committee to conduct the inquiry.

(3) The Search-Cum-Selection Committee shall complete the inquiry within such time or such further
time as may be specified by the Central Government.

(4) After the conclusion ofthe inquiry, the Search-Cum-Selection Committee shall submit its report to
the Central Government stating therein its findings and the reasons therefor on each of the charges
separately with such observations on the whole case as it may think fit.
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(5) The Search-cum-selection committee shall not be bo*nd by the procedure raid down by the codeof civil Procedure,rg08 (5 of 1908) but shat be guided uy Ll pri"Jipr* of natural justice and sharlhave powerto regulate its own procedure, includirig the lixing ofd"t", plu." und time of its inquiry.
9. Term of office of Member. - (l ) The chairman, chairperson or president shall hold office for aterm of four years or till he attains the age ofseventy years, *t i"t 

"u", 
i, 

"urti"r.(2) The vice-chairman' vice-chairperson, vice president, presiding ofricer, Accountant Member,Administrative Member, Judicial Member, Expert Member, La,,i fU..U"., n"u"nu" tut.rU.r,Technical Member or, as the case may be, Membir shall hold o'frrce ior a term of four years or ti heattains the age ofsixty-five years, whichever is earlier.

10, Casual vacancy. - (l) kr case ofa casual vacancy in the office of, _

(a) the.chairman, chairperson, president, or presiding officer ofthe security Appe ate Tribunar, thecentral Govemment shall have the- power to appoiit the senior-most vice-chairperson or vice-chairman, vice-President or in his abience, one oitre accountani uembeg Admini#ativ" v"rr.r,Judicial Member, Expert Member, Law Member, Revenue Mernber,ll.echnical Ivtember, or Memberof the Tribunal, Appellate Tribunal-or, as the case may be, Authority to officiate u. bnui.p.rron,Chairman, President or Presiding Officer.
(b) the chairperson of the Debts Recovery Appe|ate Tribunar, the central Government shal havepower to appoint. the chairperson of another Debts Recovery Appellate Tribunal to officiate asLnarrperson and In case oi a casuar vacancy in the office of the presiding officer of rhe DebtsRecovery Tribunal, the Chairperson of tle.D;b]s Recovery Appellate Triburial shall nuu" po*"r-io
appoint the Presiding officer of another Debts Recovery Appeirate Tribunar to orn"at" u, i .,iaing
Officer.

I l',salary and allow,nces. - (1) The chairman, chairperson or president ofthe Tribunal, Appellate
Tribr-,nal or,.as the case may be, Authority or the presiding officer ofthe secudty Appettaie iiiuunai
shall be paid a salary of Rs. 2,50,000 (fixed) and other all-owances and benefits as are'admissible to a
Central Covernment officer holding posts carrying the same pay.

(2) The Vice-chairman, vice-chairperson, Vice-president, Accountant Mernber, Administrative
Member' Judicial Member, Expert Member, Law Member, Revenue Member, Technicar Member or,
as the case may be, Member shall be paid a salary of Rs. 2,25,000 and shall be entitled to dmw
allowances as are admissible to a Government of India officei holding croup 'A'post carrying the
same pay.

(3) A Presiding officer of the Debts Recovery Tribunal or a presiding officer of the Industrial
Tribunal constituted by the Central Govemmeni shall be paid a salary of-Rs.1,44,200 _ 2,13,200;;
shall be entitled to draw a owances as are admissible to a bovernmeni of India'officer hol;in; cr;u;
'A'post carrying the same pay.

(4) In case of a person appointed as the chairman, chairperson, president, vice-chairman, vice-
chairperson, vice President, Presiding officer, Accouniant Member, Administrative Member,
Judicial Member, Expert Member, Law Member, Revenue Member, Technical Mernber or Member,
as the case may be, is in receipt of any pension, the pay of such perion shall be reduced by the gross
amount ofpension drawn by him.

12. Pension, Gratuity and Provident Fund. - ( l ) In case ofa serving Judge of the Supreme court or
a High coun or a Judicial Member of the Tribunar or a member oT the Indian Legar Service or a
member of an organised service appointed to the post of the chairperson, chairman, president or
Presiding officer ofthe security Appelate Tribunai, the service rendered in the Tribunal, Appelraie
Tribunal or, as the case may be, Authority shall count for pension to be drawn in accordun"" *ith tha
rules of the service to which he belongs and he shall be govemed by the provisions of the General
Provident Fund (Central Services) Rules, 1960 and the rulei for pension appiicable to him.
(2) In all other cases, the Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenue Member, Technical Member or Member shall be governei by'the
provisions of the contributory provident Fund (rndia) Rures,l962 and the contribution pension
Svstem.
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(3) Additional pension and gratuity shall not be admissible for service rendered in the Tribunal,
Appellate Tribunal or, as the case may be, Authority.

13. Leave. - (l) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice-
President, Accountant Member, Adrninistrative Member, Judicial Member, Expert Member, Law
Member, Revenue Member, Technical Member, Presiding Officer or a Member shall be entitled to
thirty days of eamed Leave for every year ofservice.

(2) Casual Leave not exceeding eight days may be granted to the Chairman, Chairperson, hesident,
Vice-Chairman, Vice- Chairperson, Vice hesident, Accountant Member, Adminishative Member,
Judicial Member, Expert Member, Law Member, Revenue Member, or Technical Member, Presiding
Officer or a Member in a calendar year.

(3) The payment of leave salary during leave shall be govemed by rule 40 of the Central Civil
Services (Leave) Rules, 1972.

(4) The Chairman, Chairperson, hesident, Vice-Chairman, Vice- Chairperson, Vice President,
Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert Member,
Law Member, Revenue Member, Technical Member or Member shall be entitled to encashment of
leave in respect of the eamed Leave standing to his credit, subject to the condition that maximum
leave encashment, including the amount received at the time of retirement from previous service shall
not in any case exceed the presoibed limit under the Central Civil Service ( Leave) Rules,1972.

14. L€av€ sanctioning authority. - (l) Leave sanctioning authority, -

(a) for the Vice-Chairman, Vice-Chairperson, Vice-President, Presiding Officer of the Debts

Recovery Tribunal and Industrial Tribunal, Accountant Member, Administrative Member, Judicial
Member, Expert Member, Law Member, Revenue Member, Technical Member or Member shall be

Chairman, Chairperson or, as the case may be, President; and

(b) for the Chairman, Chairperson, Presiding Officer ofSecurity Appellate Tribunal or President, shall

be the pentral Government, who shall also be sanctioning authority for Accountant Member,
Administrative Member, Judicial Member, Expert Member or Member in case of absence of
Chairman, Chairperson, Presiding Ofiicer ofSecurity Appellate Tribunal or President.

(2) The Central Govemment shall be the sanctioning authority for foreign travel to the Chairman,

Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice President, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or a

Member.

15. House rent allowance. - The Chairman, Chairperson, hesident, Vice-Chairman, Vice-
Chairperson, Vice President, Presiding Officer, Accountant Member, Administrative Member,
Judicial Member, Expert Member, Technical Member or Member shall be entitled to house rent

allowance at the same rate are admissible to a Govemment of lndia officer holding Group 'A' post

carrying the same pay .

l6.Transport allowance. - The Chairman, Chairperson, President, Vice'Chairman, Vice'
Chairperson, Vice President, Accountant Member, Administrative Member, Judicial Member, Expert

Member, Technical Member, Presiding Officer or Member shall be entitled to the facility of staff car

for joumeys for official and private purposes in accordance with the fucilities as are admissible to a
Govemment of India officer holding Group'A' post carrying the same pay as Per the provisions of
StaffCar Rules.

17. Declaration of Financial and other Interests. - The Chairman, Chairperson, President, Vice-
Chairman, Vice- Chairperson, Vice President, Accountant Member, Administrative Member, Judicial

Member, Expert Member, Technical Member, Presiding Officer or Member shall, before entering

upon his office, declare his assets, and his liabilities and financial and other interests.

18. Other conditions of service. - (l) The terms and conditions of service of a Chairman,

Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice- President, Accountant Member,

Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or

Member with respect to which no express provision has been made in these rules, shall be such as are

admissible to a Govemment of India officer holding Group'A'post carrying the same pay.

2l
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(2) The chairman, chairperson,. presidenl, vice-chairman, vice- chairperson, vice- presidenr,
Administrative Member' Judicial Member, Expert uemrer, iect'nicar Member, presiding officer orMember shall not practice before the Trihunar, Appertate rriuunai oieutnority after retirement fiomthe service ofthat Tribunal, Appellate Tribunal or.j as the case may be, autnority.
(3) The ch-airman, chairperson, president, Vice-chairman, vice- chairperson, vice- president,
Accountant Member, Administrative Member, Judiciar vemter, ixpert Member, Technicar Member,Presiding officer or Member shal not undertake uny u.uiirJ*-iork while functioning in thesecapacities in the Tribunal, Appellate Tribunal or Authoiity.
(4) T,'e chairman, chairperson, president, vice-chairman, vice- chairperson, vice- president,
Presiding officer, Accountant Member,.Adminhhatiu" ttt",nte.,'Jrdi"iut N,r".u.r, a-p".t-rrl-",ni"r,Law M-ember, Revenue Member, Technicar Member or Member'oithe rribunar, .c.pp"itut" rriuunuior, as the case 

-may 
be' Authority shalr not, for a period of two years frorn ,r,"'a"L'". *rri.t, tr,"y

::a:: 
to hold oflce, accepl any employment in, or ionnected with the management or administration

or' any person who has been a party to a proceeding before the Tribunal, Appellate Tribunal or, as the
case may be, Authority:

Provided that nothing contained in this rure shal apply to any employment under the centralGovemment or a State Govemment or a local uutt o.ity o, in any statutory authority or any
corporation established by or under any central, State or provinciar Act or a Govimment company asdefined in clause (45) ofsection 2 ofthe Companies Act, 2013 (18 oft0l3).
19, Oath ofoflice and secrecy. - Every person appointed to be the Chairman, Chairperson, president,

Yi::-.Cl{ryru} Vice- Chairperson, ViCe-presidint, Accountant Member, Administrativi t'tember,
Judicial Member, Expert Member, Technical Member, presiding officei or tvte-ler statt, leroie
entering upon his office, make and subscribe an oath ofoffice anj,secrecy in Forms I and II annexed
to these rules.

FORM I
(See rute l9)

Form of oath of office for chairman/vice-chairmar/ chairperson/ vice-chairperson/
President/vice-President/ Presiding officer/ Administrative Member/ Judicial Member/'Expert
Mcmber / Law Member/ Revenue Member/ Technicar Member, /1\4ember of the (Name of the
TribunaUAppel late TribunaVAuthority)

_L 4: B.r having been appointed as chairmar:,/vice-chairman/ chairperson/ vice-chairpersor/
President/vice-President/ presiding officer/ Accou:rtant Member/ Administrative Member, idicial
Member/ Expert Member / Law Member/ Revenue Member/ Technical Member/ Member of the
(Name of the TribunaVAppellate Tribunal/Authority

do solemnly aff'm./do swear in the name of God that r will faithfully and conscientiously discharge
my duties as the Chairman/Vice-Chairman/ Chairperson/ Vice-Chairplrson/ president/Vici-presiden'V
Presiding officer/ Accountant Member/ Adminisirative Member/ Juiicial Member/ Expert Member /
Law Member/ Revenue Member/ Technical Member/ Member (Name of the TribrnavAppellate
TribunavAuthority) to the best of 

_my abirity, knowledge and judgment, without fear or'fuuou.,
affection or ill-will and that I will uphold the Constitution ind the iawi of land.

FORM II
(See rule 19)

form. of Oath of Secrecy for Chairman/Vice-Chairman/ Chairperson/ Vice_Chairperson/
PresidenWice-PresidenU Presiding Officer / Accountant Member/ Administrative Member/ judicial
Member/ Expert Member / Law Member/ Revenue Member/ Technical Member /Ivlember of the
(Name of TribunauAppellate Tribunal/Authority)

I, A. 8., having been appointed as the chairmar/vice-chairman/ chairpenon/ vice-chairpersor/
President/Vice-President/ Presiding_ officer/Member of the(Name of rribunauAjpellate
TribunauAuthority), do solemnly affirm./do swear in the name of God that I will not airectty or
indirectly communicate or reveal to-any person or percons any matter which shall be brought under
my consideration or shall become known to me as Chairmin/Vice -Chairman/ Chairpers6n/ Vice-
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SCHEDULE

(See rules 3 and 4)

sl.

No.

Name of Tribunal,
Appellate Tribunal or
Authority.

Qualification for appointment of
Chairperson, Chairman, President,
Vice-Chairperson, Vice-Chairman,
Viae- President, Presiding OIIicer,
Accountant Member, Administrative
Member, Judicial Member, Expert
Member or Technical Member or
Member.

Composition of Search-cum-
Selection Committee

(l) (2) (3) (4)

I Industrial Tribunal
constituted by the
Central Government
under the Industrial
Disputes Act, 1947 (14
of 1947)

A person shall not be qualified for
appointment as Presiding Oflicer,
unless he,-

(a) is, or has bcen, a Judge of a High
Court; or

(b)has, for a combined p€riod of ten
years, been a District Judge and
Additional District Judge.

Search-cum-Selection- Committee
for the post of the Presiding
Oflicer, -
(i) ChiefJustice of India or a Judge
of Supreme Court nominated by
him - chairperson;

(ii) Outgoing Presiding Officer of
the National Industrial Tribunal

- member;

(iii) Secratary to the Government of
Indi4 Ministry of Labour and
Employment -member;

(iv) Secretary to the Govemment of
Indiq Ministry of Commerce
(D€panment for Promotion of
Industry and Intemal Trade)

- member.

2. lncome-tax Appellate
Tribunal under the
Income-tax Act, l96l
(43 of | 961)

(l) A person shall not be qualified for
appointment as President unless he is a
sitting or retired Judge ofa High Court
and who has completed not less than
seven yea$ of service as a Judge in a
High Coun or a Vic€-President of the
Income-tax Appellate Tribunal.

(2) The Central Government may
appoint one or more members of the
Income-tax Appellate Tribunal to be
the Vica-President or, as the case may
be, Vice-Presidents thereof.

(3) A person shall not be qualified for
appointment as a Judicial Member,
unless, -
(a) he has, for a cornbined period of
ten years, been a District Judge and
Additional District Judge; or

(b) he has been a member ofthe Indian
Legal Service and has held a post of
Additional Secretary or any equivalent
or higher post for two ycarsi or

Search-cum-Selection Committee
for the post ofthe President, Vice-
President, Accountant Member or
Judicial Member -

(i) ChiefJustic€ oflndia or a Judge
of the Supreme Court nominated
by him - chairperson;

(ii) (a) In case of appointment of
Presid€nt, the Outgoing President,
Income-tax Appellate Tribunal-
member; or

(b) In case of appointment ofVice-
President or Accountant Member
or Judicial Member, the President,
lncome-tax Appellate Tribunal

-member ;

(iii) Secr€tary to the Government
of India, Ministry of Law and
Justice (Department of Legal
Afibirs) - member; and

chairperson/ hesident/vice-President/ hesiding officer / Accountant Member/ Administrative
Member, Judicial Member/ Expert Member / Law Member/ Revenue Member/ Technical Member
/Member ofthe said (Name of rribunaliAppellate Tribunal/Authority) except as may be required for
the due discharge of my duties as the Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/
PresidenWice-PresidenV Presidine Officer/Member.
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(c) he has bc.n * iJGinti-E
twenty-five years.

(1) A p€rson shall not be qualified for
appolntment as an Accouninnt
Nlember, unless, -
(i) he has for twenty-five years been in
the practice ofaccountancy, _

(a) as a chartered accountant under the
Chaflered Accountants Act, 1949 (3g
of 1949); or

(b) as a registered accountant und€r
any law formerly in force; or partly as
such registgred accountant and oartlv
as a chartered accountant o.
(ii) he has been a member of the
Indian Revenue Service (lncome-tax
Service Group 'A') and has held the
post of Principal Commissioner of
lncome-ta\ or any equivalent or higher
post lor two yean and has performed
iudiciat, quasi-judicial or adjudicating
tunctlon tor thfee years.

(iv) Secretary to the
of India, IVlinistry of Finance,
(Department of Revenue)

- mcmber.

The Customs, Excise
and Service Ta,\
Appellate Tribunal
under the Customs Act,
t962 (s2 of 1962)

(l) A person shall not be qualified for
appointment as President unless, -
(a) he is or has been a Judee ofa Hieh
Court and who has comple-ted not leis
than seven years of service as a Judge
in a Fligh Court; or

(b) he is the member of rhe Appellate
Tribunal.

(2) A person shall not be qualified for
appointment as a Judicial Member,
unless, -

(a) he has, for a combined period of
ten years, been a District Judge and
Additional Districr Judge; or

(b) he has been a member of the
Indian Legal Service and has held a
post of Additional Secretary or anv
equivalcnt or higher post for two
ygars; or

(c) he has be€n an advocate for
twenty-five years.

(3) A person shall not be qualified for
appointment as a Technical Member
unless he has been a member ofthe
Indian Revenue Service (Customs and
Central Excise Service Group ,A,) and
has held the post of principal
Commissioner of Customs or Cential
Excise or any cquivalent or higher
post for two years and has performed
iudicial, quasi-judicial or adjudicaring
r!nclron tor three ycars.

Search-cum-Selection Committee
for the post of Presidcnt, Judicial
Member and Technical Nlember-

(i) Chief Justice of India or a
Judge of the Supreme Coun
nominated by him - chairperson;

(ii)(a) In case of appointment of
President, the Outgoing President
ofthe Customs Excise and Service
Ta\ Appellate Tribunal - member;
or

(b) In case of appointment of
Judicial Member and Technicat
Member, the President, Customs
and Excise and Service Tax
Appellate Tribunal-member ;

(iii) Secretary to the Covernmcnt
of lndia, Ministry of Finance
(Deparfment of Revenue)-
membgr;

(iv) Secretary to the Gov€rnment
of India, Ministry of Personal,
Public Grievances and Pensions
(Department of Personnel and
Training) -member.
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Appellate Tribunal
under the Smugglers
and Foreign Exchange
Manipulators
(Forfeiture of Property)
Act, 1976 ( l3 of 1976)

(l) The Chairman of the Appellate
Tribunal shall be a person who is or
has been a Judge of a Supreme Court
or a ChiefJustice ofa High Court.

(2) The Member of the Appellate
Tribunal shall be a person not below
the rank of Additional Secretary to the
Government of India or any equivalent
or higher post for two years and has

performed judicial, quasi-judicial or
adjudicaling function for three years.

Search-cum-Selection Committee
for the posr of Chairman and

Member, -

(i) ChiefJustic€ oflndia or a Judge

of thg Supreme Court nominaled
by him- chairperson;

(iiXa) in case of appointment of
Chairman, the Outgoing
Chairman ofthe Appellate Tribunal

- member; or

(b) in case of appointment of
Member, the Chairman of the
Appellate Tribunal-member;

(iii) Secretary to the Government
of Indi4 Ministry of Personal,

Public Grievances and Pensions
(D€partment of Personnel and

Tfaining)- member;

(iv) Secretary to th€ Government of
lndi4 Ministry of Finance
(D€partment of Revenue)- member.

Central Administrative
Tribunal under the
Administrative
Tribunal Act, 1985 (13

of 1985).

( l) A person shall not be qualified for 
I

appointment as the Chairman. unless 
I

l"; o. - n* ueen. a tuage ora Higrr 
I

Court; or 
I

(b) has. for a period of not less 
I

ftan three years. held oflice as 
I

Administrative Member or Judicial 
I

Member in the Central Administrative
Tribunal;

(2) A person shall not be qualified for
appointment,-

(a) as a Judicial Member, unless he,-

(i) is, or has be€n, a Judge of a High
Courl; or

(ii) has, for one year, held the post of
Secretary to the Covemment of India
in the Department of Legal Affairs or
the Legislative Department including
Member -Searetary, Law Commission

oflndia; or
(iii) has. for two years. held a post of
Additional Secretary to the

Government of India in the

Department of Legal Affairs or
L€gislative Department; or

(iv) has. lbr a combined period of ten
years. been a District Judge anC

Additional District Judge.

(b) as an Administrative Member,

unless he, -

(i) has, for one year, held the Post of
Secretary to the Government of India

or any other Post under the Cenlra.

I Covernment or a State Govemmenl

I and carrying the scale g!-pqy-I!!!j!

Search-cum-Selection Commiftee 
Ifor the post of Chairman. 
I

Administrative Member and

Judicial Member -

(i) Chief Justice of India or Judge

of the Supreme Court as nominated
by him- chairperson;

(ii)(a) in case of appointment of
Chairman the Outgoing Chairman
of the Central Administrative
Tribunal - member; or

(b) in case of appointment of
Administrative Member and

Judicial Member, the Chairman,
Central Administrative Tribunal

- memb€r;

(iii) Secretary to the Government
of India, Ministry of Personal,

Public Grievances and Pensions

(Department of Personnel and

Training) - member;

(iv) Secr€tary to the Government of
India, Ministry of Law and Justice,

(Department of Legal Affairs)

-member.
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nor less than that ot a Secreta.y lo-rh"-
Uovernment oflndir for one year; or
(ii) har, for two years, held a post of
Additional Secretary to the
Government oflndia, or any othe. post
under the Central or State Government
carrying the scale of pay which is not
less than that of Additional Secretarv
to the Oovemment of India for a
period of two yea$:

Providsd that the omcers
belonging to the All-India services
who were or are on Centfal deputation
to a lower post shall be deemed to
have held the post of Secretary or
Additional Secretary, as the case mav
be, fom the date such ofTicers were
granted proforma promotion or actual
promotion whichever is earlier to thg
levcl of Secretary or Additional
Secrctary, as the case may be , and the
period spent on Central deputation
after such date shall count for
qualifoing service for the purpose of
this clause.

Tribunal under the
Railway Claims
Tribunal Act, 1987 (54
of 1987)

(1) A person shall nor be qualilied for
apporntment as the Chairman, unless
he, -
(a) is, or has been, a Judge ofa High
LOUrt; Or

(b) has, for a period of not less than
three years, held office as Vice-
Chairman, Judicial Member or
Technical Member, as the case may
be-

(2) A person shall not be qualified for
appointment as the Vice-
Chairman(Judicial), unless he, -
(a) is, or has been, a Judge of a Fligh
LOUrt; Or

(b) has been a membcf of the Indian
Legal Service and has held a post of
Additional Secretary or any equivalent
or any highcr post for two years; or
(c) has, for two years, held a civil
judicial post carrying a scale of pay
which is not less than that of an
Additional Secretary to the
Government oflndia; or
(d) has, for a period of not less than
three years, held office as a Judicial
Member.

(3) A person shall not be qualified for
apporntment as the Vice-Chairman
(Technical), unless hc, -
(a) has, for a period of not less than

thf,ee years, held ol'fice as a Technical
Member;

Search-cum-Selection Committee
consisting for the post of the
Chairman, Vice-Chairman
(Judicial), Vice-Chairnan
(Technical), Technical fvlember
and Judicial Member:-

O ChiefJustice oflndia or Judge of
the Supreme Court nominated by
him _ chairperson;

(ii) (a) in case of appointment of
Chairman, th€ Outgoing Chairman,
Railway Claim Tribunal- member;
or

(b) in case ofappointment ofVice-
Chairman (Judicial), Vice-
Chairman (Technical), Technical
Member and Judiciat Member, the
Chairman Railway Claim Tribunal
- member; or

(iii) Member (Traffic) of the
Railway Board- mcmber;

(iv)Secretary to the Covernment of
India, Ministry of Law and Justice,
(Department of Legal Affairs) -
member.
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(b) has. for lwo years. held a Post I

under a railway administration 
I

carrying a scale of pay which is not 
I

less than that of an Additional 
I

Secretary to the Covernment of India 
I

and has adequate knowledge of rules 
I

and procedure of. and experience in. 
I

claims and commercial maners 
I

relating to railways. 
I

(4) A person shall not be qualified for 
I

appoinlment as a Judicial Member. 
I

unless he. - 
I

(a) is. or has been. a Judge of a Hieh 
ICourt;

(b) has. for a combined feriod of ten 
I

yea$. been a District Judge and 
I

Additional District Judge.

(5) A person shall not be qualified fo'
appointment as a Technical Member

unless he is a person of abilitY.
imegriry and standing having special

knowledge of rules and procedwe of.
and experience in. claims and

commercial malters relating to
railways of not less than twenty-five
yeals.

i. I Securities Appellate

I Tribunal under the

I Securities Exchange

I Board of India Act,

11992(l5of1992)

:l) A person shall not be qualified for 
I

ippointment as the Presiding Officer
rr a Judicial Member or a Technical

Member of the Securities Appellate
Tribunal, unless he, -
(a) in the case ofthe Presiding Officer,
is, or has been, a Judge ofthe Supreme

Court or a Chief Justic€ of a High
Court; or

(b) in the case of a Judicial Member,

is, or has been, a Judge of a High
Courq or

(c) in the case of a Technical

Member,-
(i) is, or has been, an Additional
Secretary for two years or Secretary in

the Minishy or Department of the

Central Govcrnment or any €quivalent
post in the Central Covemment or a
State Govemment; or

(ii) is a person of Proven abilitY,

integdty and standing having special

knowledge and Professional
experience, of not less than twenty-
five years, in financial sectors

including securities market or pension

funds or commodity d€rivatives or
insurance.

Search and Selection Commiftee 
I

for Post of the Pr€siding Oflicer. I

Judicial Member and Technical 
IMembor. 
I

(i) Chief Justice of lndia or
Judge of the Supreme Court of
India nominated bY him

- chairPerson;

(ii) (a) in case ofaPPointment of
Presiding Officer, the Outgoing

Presiding Of{icer of the Securities

Appellate Tribunal- member;

(b) in case of appointment of
Judicial Member and Technical

Memb€r, the Presiding Officer of
the Securities Appellate Tribunal-
memDer; o!

(iiD Secretary to the

Covernment of India, MinistrY of
Finance, (Department of Economic

Affairs) - membq and

(iv) Secretary to the

Government of Indi4 MinistrY of
Finance, (Department of Revenue)

-memDer.

(2) A M€mber or Part time Member 
I

of the Board or the Insurance 
I

Regulalory and DeveloPment 
I

Authq!E--91--l!9--!9!{9!-
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Regulator) r,nd -D-.,, etopme,,t--
Authority, or any person at senior
management lcvgl equivalent to
Execuiive Director in the Board or in
such Authorities, shall not be
appointed as Presiding Oflicer or
Member of the Securities ADpellate
Tribunal. during his service oi ienure
as such with the Board or with such
Authorities, as the case mav be- or
within two years from the date on
which he ceases to hold office as such
in the Board or in such Authorities.

(3) The Presiding Officer or Member
of the Securities Appellate Tribunal
shall be a person who does not have
any financial or other intgrest as are
likely to prejudicially aff'ect their
fuoctions as such Presiding Officer or
lvlember.

Debts Recovery
Tribunal under the
Recovery of Debts Due
to Banks and Financial
Institutions Act, I993
(51 of 1993)

A person shall not be qualified for
appointment as Presiding Officer of
the Debts Recovery Tribunal, unless
he, is, or has been, a District Judge.

Search-cum-Selection Committee
for the post of Presiding Officer of
the Debts Recovery Tribunal, -

(i) Chief Justice of India or Judee
of the Supreme Court nominatJd
by him-chairperson;

(ii) Outgoing Presiding Officer of
the Debts Recovery Tribunal

_ membcr;

(iii) Secretary to the Govefnment
of India, Ministry of Finance
(Department of Financiol
Services)- rnember; and

(v)Secretary to the Government of
India, Ministry of Corporate
Affairs . member,

Debts Recovery
Appellate Tribunal
under the Recovery of
Debts Due to Banks
and Financial
Institutions Act, 1993
(51 of 1993)

A person shall not be qualified for
appointment as Chairperson, unless
he, -
(a) is, or has been, a Judge of a High
Court: or

(b) has been a member of the Indian
Legal Service and has held a post of
Additional Secretary or any equivalent
or any higher post for two years; or

(c) has held office as the presiding
Oflicer of a Debts Recovery Tribunal
for three years.

Search-cum-Selection Committee
for the Chairperson of the Debts
Rccovery Appellate Tribunal, -

(i) Chief Justice of India or any
Judge of the Supreme Coun as

nominated by him - chairperson;

(ii) Outgoing Chairperson of the
Debts Recovery Appellate Tribunal

- member;

(ii) Secretary to the Govemment of
India, Ministry of Finance
(Depanment of Financial
Services)- member;

(iv)Sccretary to the Government of
India, Ministry of Corporate
Affairs - member.

Tribunal under the
Airport Authority of
India Act, 1994 (55 of
t994)

A person shall not be eligible for
appointment as Chairperson, unless he,
is, or has been, a judge of a High
Coun.

Search-cum-Selection Committee
for the post of Chairperson of
Airport Appellate Tribunal, -
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(i) Chief Justice of India or any
other judge of Supromo Court
nominated by him -chairperson;

(ii) Outgoing Chairperson of
Airport Appellat€ Tribunal

- member;

(iii) Secretary to the Government
of Indi4 Ministry of Civil Aviation
- member;

(iv) Secretary to the Covemment of
India, (Depafiment of Economic
Affairs) - member;

n Telecom Disputes
Seftlement and
Appellate Tribunal
under the Telecom
Regulatory Authority of
India Act, 1997 (24 of
1997)

(l) A person shall not be qualified for
appointment as Chairperson, unless

he, -
(a) is, or has been, a Judge of Supreme

Court; or

(b) is, or has been, Chief Justice of a
High Court.

(2) A person shall not be qualified for
appointment as Member unless he is a
person of ability, integrity and
standing having special knowledge of,
and professional experience of, not
less than twenty-five years in
economics, business, commerce, law,
finance, accountancy, management,
industry, public affairs, administration,
telecommunications or any other
matter which is useful to the Telecom
Disputes Settlcment and Appellate
Tribunal.

Search-cum-Selection Committee
for the post ofthe Chairperson and
Member, -
(i) Chief lustice of India or any
judge of the Supreme Court
nominated by him -chairperson;

(ii) (a) in case of appointment of
Chairperson, the Outgoing
Chairperson of the Telecom
Disputes Settlement and Appellate
Tribunal - member; or

(b) in case of appointment of
Mcmbcr, the Chairperson of the
Telecom Disputes Settlement and
Appellate Tribunal - member; or

(iii) Sacretary to th€ Covernment
of India, (Department of
Telecommunications)- member;

(iv) Secretary to the Government of
Indi4 Ministry of Civil Aviation -
member

12. Appellate Board
the Trade Marks
t999 (47 ot t999)

under
Act,

(l) A person shall not be qualified
for appointment as Chairman, unless

he,-

(a) is, or has been, a Judge of High
Court; or

(b) has, for a period ofnot less than
three years, held o{fice as Vice-
Chairperson of the Appellate Board.

(2) A person shall not be qualified
for appointment as Vice-Chairman,
unless he, -

(a) is, or has been, a Judge of High
Courq or

(b) has, for two years, held the office
of Judicial Member or a Technical
M€mber, and has a degree in law
with twelve years of practice at bar
or twelve years'experience in a

State Judicial S€rvice,

(3) A person shall not be qualified
for appointment as Judicial Member,
unless he, -

(A) Seaxch-cum-Selection for the
post of the Chairman, Vice-
Chairman, Judicial Memb€r and

Technical Member ofthe Appellate
Board, -

(i) Chief Justice of India or any

Judge of the Supreme Court
nominated by him - chairperson;

(ii) (a) in case of appointment of
Chairman, the Outgoing Chairman
of the Appellate Board- member;
or

(b) in case of appointment of Vice-
Chairman, Judicial Member and

Technical Member (Trade mark),
Technical Member (Patent) and
Technical Member(Copyright) of
the Appellate Board, the Chairman
of the Appellate Board-member;or

(iii) Seoratary to the Government
of lndia, (Departmenl for
Promotion of Industry and Intemal
Trade) -member;
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(a) is, or has been3

(b) has, for a combined period often
years, beeo a District Judse and
Additioftal District Judge.

(4) A person shall not be qualified
for appointment as Tichnical
Member (Trademark), unless he, -
(a) has, for ten yea$, exerciscd
functions of a Tribunal undcr the
Trade Marks Act, 1999 (4? of I999)
and has hcld a post not lower than
the_ post of Regishar for five years
and has a degree in law with twelve
years of practice at bar or twelve
years' experience in a State Judicial
Service, or

(b) has, for twenty-five years, been
an advocate of a proven specialised
experience in trade mark law
(5) A person shall not be qualified
for appointment as Tichnical
Member (Patent), unless he, -
(a) has, for five years, held the post
or exercised the functions of the
Controller under the patents Act,
1970 (39 of 1970); or.

(b) has,. for twenty-five years.
runcttoned as a registered patent
agem and possesses a degree in
engtneenng or technolog;i or a
master's degree in sciencc from anv
University established under law for
the time being in force.

(6) A person shall not be qualified
ror appotntment as Tcchnical
Member (Copyright), unless he, -
(a) is, or has been a member of the
Indian Legal Service and is holdins.
or has held a post of Additionii
Secretary or any equiyalent or any
highef post for two years; or
(b) has, for a combined period oftcn
years, been a District Judse atd
Additional Distdct Judge; or
(c) is, or has becn a member of a
Tribunal or Ciyil Service not below
the rank of an Additional Secretary
to the Covemment of India with
three years'experience in the field
ofCopyright; or

(d) has, for twenty-five years, been an
advocate of a proven specialized
experience in Copyright Law:
Provided that one member of the
Appellate Board for pumoses of the
Copyright Acr shall hive'qualification
as in (a), (b) or (d) above.

(iv) Secrettry to thc Coverr,rr,ent
India, lvlinistry of Consumer
Affairs Food and public
Distribution -member;
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13. National Company Law
Appellate Tribunal
under the Companies
Act, 2013 (18 of20l3).

(l) The Chairperson shall be a person
who is or has been a Judge bf the
Supreme Coun or the ChiefJustice of
a High Court.

(2) A Judicial Member shall be a
person who is or has been a Judge ofa
High Court or is a Judicial Member of
the National Company Law Tribunal
lbr five years,

(3) A Technical Member shall be a
person of proven ability, integrity and
standing having speoial knowledge
and professional experience, of not
less than twenty-five years, in law,
industrial finance, industrial
management or administration,
industrial reconstruction, inv€stment,
accountancy or any other matter which
is useful to the National Company
Law Appellate Tribunal.

Search-Cum-Selection Committee
for the post of Chairperson,
Judicial Member and Technical
Member-

(i) Chief Justice of India or any
Judge of the Suprem€ Court
nominated by him -ahairperson;
(ii) (a) in case of appointnent of
Chairperson, the Outgoing
Chairperson of the National
Company Law Appellate Tribunal
- membeq or

(b) in case of appointment of
Judicial Member and Technical
Member the Chairperson of the
National Company Law Appellate
Tribunal - member; or

(iii) Secretary to the Covernment
of India, Minisrry of Corporate
Affairs - member;

(iv) Secretary to the Government of
lndi4 Ministry of Finance
(Department of Financial
Servicesf member.

14. Authority for Advance
Ruling under the
Income-tax Act, 196l
(43 of l96l )

A person shall be qualified for
appointment as, -

(a) Chairman, who: -

(i) is, or has been, a Judge ofthe
Supreme Courq or

(ii) is or has been a Chief Justice of a
High Court.

(b) Vice-chairman, who is, or has
been, a Judge ofa High Court;

(c) Law Member, who has, for a
combined period of ten years, been a
District Judge and Additional District
Judge; or

(d) Revenue Member from the Indian
Revenue Service who is qualified to be
a Member of thc Central Board of
Dir€ct Taxes and an officer of the
Indian Customs and Central Excise
Service, who is qualified to be a
Member of the Central Board of
Excise and Customs and has
performed judicial, quasi-judicial or
adjudicating function for three years.

Search-cum Selection Committee
for the post ofChairman, Vice-
Chairman, Law Member and
Revenue Member -

(i) Chief Justice of India or any
Judge of the Sup.eme Court
nominated by him - chairperson;

(ii) (a) in case of appointment of
Chairman, the Outgoing Chairman
to the Authorities for Advance
Ruling- member; or

(b) in case ofappointment of Vice-
Chairman, Law Member and
Revenu€ M€mber, the Chairman to
the Authorities for Advance
Ruling- member;

(iii) Secretary 1o the Government
of Indi4 Ministry of Finance
(Department of Revenue)
member; and

(iv) Secretary to the Govemment of
India, Ministry of Personal, Public
Grievances and Pensions
(Department of Personnel and
Training) -member.

15. Film Certification
Appellata Tribunal
under the
Cinomatograph Act,
1952 (3'7of t952)

(l) A person shall not be qualified for
appointment as Chairman, unless he, -

(a) is, or has been, a Judge of a High
Court; or

(b) has, for a period of not less than
three years, held oftice as m€mber.

Search-cum-Selection Committee
for post of the Chairman and
Member of the Appellate

Tribunal, -(i) Chief Justice of lndia or any
Judge of the Suprame Court
nominat€d by him - chairperson;
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(2) A pers!'n quatifrc,i to iuOe" ttu,
eflect of films on rhe public sh-nll be
qualilied for appoi;rment as a

(ii) (a) in case oi appoinGciii
ChcirmJn. the outgoing Chlirman
ol thc.\ppell c Tribunrl-mcmber;
or

(b) in case of appointment of
Mcmber, the Chairman of the
Appellate Tribunal-member;

(iii) Secretary to the Covernment
of India, Ministry of Information
and Broadcasting -member; and

(iv) Secretary to the Government of
India, IvIinistry of Culture-member.

National Consumer
Disputes Redressal
Commission undef the
Consumer Protection
Act, 1986 (68 of 1986)

(l) A person shall not bc qralinll6
apporntment as President, unless he, _
(a) is, or has been, a Judge of the
Supreme Court; or

(b) is, or has been, Chief Justice ofa
Fligh Court.

(2) A person shall not be qualified for
apporntment as Member unless he,_

G) is, or has been, a Judge of a High
LOtrlt: Or

(b) has, for a combined period of ten
years, been a District Judse and
Additional District Judge; or
(c) is.a person ofability, integrjty and
srandlng, and having special
knowtedge ol, and professional
experience ofnot less than twenty-five
years m economics, business.
commerce, law, finance, accormtancy.
management, industry, pubtic affairs,
administration or any other matter
which is useful to the Nalionat
Consumer Djsputcs Redressal
Commission.

Search-cum-Selection Committee
for post of the president and
Ivlember of the National Consumer
Disputes Redressal Commission, -
(i) Chief Justice of India or anv
Judgc of the Supreme Court
nominated by him - chairperson;

(i) {a) in case of appointmenr of
l'restdent. the Oulgoing president
of National Consumer Disputes
Redressal Commission- memberl
or

(b) in case of appointment of
Msmber, the President of National
Consumer Disputes Redressal
Commission- member;

(iii) Secretary to the Covernment
of India, tvlinistry of Consumer
Affairs, Food and public
Distribution-member; and

(iv) Secretary to the Government of
India, Ministry of Commerce
(Department for promotion of
Industry and Internal Trade)-
member.

Appellate Tribunal for
El€ctricity under the
Electricity Act, 2003
(36 of2003).

(l) A person shall not be qualified for
appointmeot as Chairperson of the
Appellate Tribunal, unless he, -(a) is. or has becn, a Judse ot.
Supreme Courti or

(b) is, or has been, Chief Justice ofa
High Court.

(2) A person shall not be qualified for
appointment as Judicial Member,
unless, he-

(a) is, or has been, a Judge of a
nlgn Lourt; or

(b) has, for a combined period of
ren years, been a District Judge
and Additional District Judge.

(3) A person shall not be qualified for
aPPorntment as Technical Member
unless- he is a person of abiliry,

Search-cum-Selection Committee
for rhe post of Chairpcrson.
Judicial Member and Technicai
Member -(i) Chief Justice of India or anv
Judge of the Suprcme Court
norninated by him - chairperson;

(ii) (a) in case of appointment of
Chairperson, the Oulp.oins
Chairperson of the ApD; a;
Tribunal for Elechicity - mimber;
or

(b) in case of appointment of
Judicial Member and Technical
Member, the Chairpenon of the
Appellate Tribunat for Electricity
- memDer;

(iii) Secretary to the Government
of India, Minishy power-rnember;

and
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knowledge o1', and professional
expe enc€ ol not less than twenty-
five years in matters dealing with
elect city generation, transmission,
distribution, r€gulation, economics,
business, commerce, law, finance,
accounlancy, management, industry,
public affairs, administration or in any
other matter which is ussful to the
Appellate Tribunal.

(iv) Secretary to the Government of
Indi4 Ministry of Petroleum
-member.

18. Armed Forces Tribunal
under th€ Amed
Forces Aat, 2007 (55 of
200'7')

(1) A person shall not be quali{ied for
appointment as Chairperson, unless,
he, -

(a) is, or has been, a Judge ofSupreme
Court; or

(b) is or has been a Chief Justice of a
High Court.

(2) A person shall not be qualified for
appointment as Judicial Member
unless he is, or has been, a Judge of a
High Coun.

(3) A person shall not be qualifi€d for
appointment as Administrative
Member, unless he, -

(a) has held or has been holding the
rank of Major General or above for a
total period of three yea$ in the Army
or equivalent rank in thq Navy or the
Air Force; or

(b) has serv€d for not less than one
year as Judge Advocate General in the
Army or the Navy or the Air Forcc,
and is not below the rank of Major
General, Commodore and Air
Commodore respectively; or

(c) is a person of ability, integrity
and standing having special
knowledge of, and professional
experience ofnot less than thirty yea$
in, economics, business, commerce,
law, finance, accountancy,
management, industry, public affairs,
administralion or in any other matter
useful to the Armed Forces Tribunal.

Search-cum-Selection Commiftee
for the post of Chairperson,
Judicial Member and
Adminishative Member -
(i) Chief Justice of lndia or any
Judge of the Supreme Court
nominated by him - chairperson;

(ii) (a) in case of appointment of
Chairperson, the Outgoing
Chairperson of the Armed Force
Tribunal - member; or

(b) in case of appointment of
Judicial Member and
Administralive Member the
Chairperson of the Armed Forces
Tribunal - member;

(iii) Secretary to the Government
of Indi4 Ministry of Defence-
member; and

(iv) Secretary to the Government of
India, Ministry of Personal, Public
Grievanc€s and Pensions
(Department of Personnel and
Training)-member.

19. National Green
Tribunal under the
National Gre€n
Tribunal Act, 2010 (19
of20l0)

(l) A person shall not be qualified for
appointment as Chairpenon, unless
he, -
(a) is, or has been, a Judge of Supreme
Coun; or

(b) is, or has been, Chief Justice of a
High Court.

(2) A person shall not be qualified for
appointment as Judicial Member,
unless he, -
(a) is, or has been, a Judge of a High
Cout; or

Search-cum-Selection Committee
for the post of the Chairperson,
Judicial Member and Expert
Member of the National Green
Tribunal, -
(i) Chief Justice of lndia or any
Judge of the Supreme Coui
nominated by him - chairperson;

(ii) (a) in case of appointnent of
Chairperson, the Outgoing
Chairperson of the National Green
Tribunal - member;or



Annexure-II

CHECK-LIST OF DOCUMENTS TP BE SENT WITH THE APPLICATION

Name of the Officer:

(Sign and Seal of the Registrar General)

st.
No.

Document Status of
enclosure of
document
Y -Yes
N _No
NA - Not
Applicable

I Copies of Annual Confidential Reports/Performance
Appraisal Reports of the officer during the last five years

2 Vigilance clearance (if applicable) of the officer

3 Integrity certificate of the officer

4 Annexure-IIl
(Proforma for Bio-Data of the Officer)

5 Annexure-IV
(Proforma for ACR/APAR Grading for the last five years
of the fficer)



Annexure-III

Date:

Place:

Proforma for Bio-data

Signature:

Name:

(to be filled by the judicial officer concerned)

1. Name (in Full)

2. Date of Birth

3. Educational Qualifi cation

4. Particulars of Service in brief with dates of
each appointment held from the level of
Additional District Judge or equivalent post

(In Chronological Order)

(Note: Experience with regard to Labour
matters may be specifically mentioned)

5. Details
in
respect
of lasV
cunent
post
held

Name of the lasvcunent post

Date of appointment to
lasvcurrent Dost
Date of retirement

Scale of pay

Last pay drawn

o. Address for communication

7. Phone no. (Office)
(Residential)
(Mobile)

8. E-mail address
9. Preference fi) fii\

(iiD...............................(iv).....................
(v).................................(vi)....................
(vii).............................



Annexure-IV

Proforma for abstract of ACR Gradings for the last five years of each judicial

officer to be considered for the post of Presiding Officer, Central Government

Industrial Tribunal-cum-Labour Court at Ahmedabad, Chandigarh-I, Delhi-I,

Lucknow, Mumbai-Il, Hyderabad and Bhubaneswar.

Name of the Officer:

(Sign and Sealofthe
Registrar General)

sl.
No.

Year/Period Details of
Reporting
Authority &
Gradinq

Details of
Reviewing
Authority
& Gradinq

Details of
Accepting
Authority &
Gradinq

1

2

3

4

5


